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JUDGEMENT (CRAL)
/

The applicant in this application has prayed for

quashing of the seniority list at Annexure 'A' and giving
r I

him an appropriate place in the said seniority list.

It is admitted in the counter that the applicant was

eligible to be considered for promotion to Grade 455

- 700 where vacancies had arisen as a result of cadre

re-structuring. This cadre re-structuring was done

w.e.f. 1.1.84. The applicant, according to the learned

counsel for the respondents, was not considered for

promotion under the said re-structuring scheme because

he had been awarded two pena 11'®®whi ch had not run their

course and apart frorti that another, ma j or / d i sc i p 1 i nar y

proceeding was pending. However, it is not disputed

that both the penalties awarded to the applicant were

set aside and even in their disciplinary proceedings

the penalty of removal frorn service was set aside.

The applicant, who vms placed under suspension, was

also revoked from a date prior to 1.1.84. Therefore,

it is clear that none of the penalties existed on 1.1.84,
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nor the order of suspension.

2. In the above view of the matter the applicant ,

who is a Pharmacist, is eligible to be considered for
' under

promotion, _/the cadre re-structuring scheme from 1.1.84

and we direct that he should be so considered within

a period of three months, from the date of cornmunicat ion

of this order. The applicant is also eligible for all

consequential benefits. With this direction the O.A.

is disposed of with no order as to costs.
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